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SHRI KARTIK ORAON: Towns
and townships in the tribal areas are
inaccesaible, difficult and far-flung—
particularly tribal aresy like Chota
Nagpur and Santal Parganas—and for
that matter the other tribal areas
also in the whole country. There are
some telephone connections between
Ranchi-Lohardaga-Daltonganij, but
they are, more often than not, either
inoperative or dead. I would like to
know from the hon Minister whe-
ther he has got special programmes
to connect the tribal areas, whether
he has any programme to review the
working of the existing ones and also
increase the number of telephone
connections in the tribal areas.

DR. SHANKER DAYAL SHARMA:
1 have already informed the House
that we have got a scheme to pro-
vide long-distance PCOsz in the back-
ward areas and there, gpecial conces-
slony are given. All the Block Head-
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Improvemsent in Indnsirial Climaste
in Deild

*595. SHRI ARJUN SETHI: will
the Minister of LABOUR be pleased
to state:

(a) whether there has been any
improvement in the industria} cli-
mate in the Union Territory of Delhi,
since the proclamation of emergency
and during the last few months; and

(b) if so, the facts thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA  REDDY):
(a) and (b). According to the Delhi
Administration, the industrial rela~
tions climate in the Union Terntory
of Delhi has considerably improved
after the declaration of emergency on
June 26, 1975. Due {o the cooperation
of Employers and Trade Unions the
number of mandays lost due to strikes
and lock-outs during the post emer-
gency period (1st July, 1975 to 31st
March, 1876) was only 6,576 and 640
respectively as compared to 55,457
and 525 respectively during the pre-
ceding 9 months prior to the declara-
tion of emergency ie during the pe-
riod 1lst October, 1974 to 30th June
10785,

SHRI ARJUN SETHI: Mr. Speaker,
Sir, although the mandays lost dque to
sirikes have been reduced specially
during the emergency period, the
cases of lock-out have increased from
325 to 640. May 1 know from the hon.
Minister, what are the specific causes
for increase of these lock-outs and
what stepg Government have taken
to deal with these cases gpecially on
the basis of the recent enactments
passed by the Parliament?

SHRI RAGHUNATHA REDDY. As
I sald, the mendays lost due to
strikes came down by 88 per cent
during this period. With regard to
the lock~outs, the legislation that has
been passed by Parliament does not
cover lock-outs; it covers lay-offe,
retrenchments and closures. To deal
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with these lock-outs snd ather mat-
ters, a State level Commities under
the chairmanship of the Executive
Councillor was constituted on 2ist
August, 1975 with the Director of In-
dustries and Labour Commissioner
and others as its members, This
Committee hag takepn very active in-
terest: they had nine meetings till
31st March, 1976 and dealt with 15
cases of retrenchment and also other
matterg of lock-outs, They have also
got a flying squad to desl with the
problems of, lock-outs, retrenchments
or closures. Till 31st March 1976,
181 complaints were received by the
squad, out of which 176 complaints
were disposd of, thus benefitting more
than 3198 workers

SHRI ARJUN SETHI: May I know
what is the number of employees
affected due to these lock-outs and
what tentative arrangements, if any,
have been made by Government to
find out alternative job opportunities
for these employees? Further, will
he be good enough to tell the House
the names of individual units in which
these lock-outs have been effected?

SHRI RAGHUNATHA REDDY: I
do not have the information imme-
‘diately; I would collect and make it
available

SHRI B, V., NAIK: The Labour Mi-
nistry needs to be congratulated for
the excellent wperformance in the
post-emergency period. Now that
there has been a peaceful industrial
cimate with higher industrial pro-
duction and good performance, what
steps are being contemplated or have
been thought of or implementeq at
the present juncture during the
duration of the emergency go that the
gains mude during the emergency are
continued even after the emergency
period and the status quo ante of 26th
June of chaos, disorder and strikes
does ne? come back again with a
vengeatite after the emergency is
lifted?
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SHBI RAGHUNATHA REDDY:
Except with regard to the prohlems
thet might arise ay 4 resit of the
structural character of a particular
undertaking itself, and which might

relate to finance, mducuou sto. for
which the Labour Munistry can not
fing immediately a sclution, fir all
other matters legislation has already
been made. With regard to matters
of lay-offs retrenchments and closupes,
the national apex body and the in-
dustrial apex body are also dealing
with them, This can form a kind of
permanent feature of bipartite nego-
tigtions to deal with such matters
even after emergency. When there is
no emergency, still these bodieg will,
be there to deal with these ptoblems.
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SHRI RAGHUNATHA REDDY:
The law passed by the Parliament
has come into force on 3th March and
it would take care pf it
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SHR! DINEN BHATTACHARYYA:
May I know actually in view of the
statement by the Labour Minister the
fotal lay-off figures during this emer-
gency and the total closures within
this period and the number of work-
ers affected and the concrete steps
staken in the matter

SHRI RAGHUNATHA REDDY:
The Committee which has been form-
ed by the Delhi Administration .

SHRI DINEN BHATTACHARYVYA-
I did not ask for the committee I am
asking for the figures

SHRI RAGCHUNATHA REDDY:
I can giwve the figures, but I do not
have them with me now

SHR! DINEN BHATTACHARYYA.
'This is a question regarding improve-
ment in the industrial climate He
does not know how many persons
have bern laid off

MR SPEAKER: He will collect it
and Iay it on the Table

MR, SPEAKER Shri R S Pandey
—absent Bhri Prabodh Chandra—

Shrli Prabodh Chandra—also not
here.

!hﬂs.)l.mwjeo-—akocm‘
Shx{ Msallanna—slio not here,
ity Ravomwatar Shaxtri,
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THE MINISTER OF EXTERNAL
AFFAIR3 (SHRI YESHWANTRAO
CHAVAN) (a) Yes, Sir

(b) The Indo-Iraq: Joint Commis-
sion for Economic and Technical Co-
operation constituted in March 1874
held its second session in New Delhi
trom March 29 to April 3, 19784 Con.
create posthilities of cooperation bet-
ween India and Iraq m a number of
projects in the fields of petroleum
and petro-chemicals, industry, agricul-
ture and irrmgation, trade, transport,
techmcal cooperation and culture
were discussed jn this meeting
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